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Diversion of Krishna Water

5125 SHB U  CH O KKARAO Will the 
Minister of W A TER  R ESO UR C ES be 
pleased to state

(a) whether the Government of Andhra 
Pradesh has brought to the notice of the 
Union Government about the Westward Di
version of Krishna water by the Government 
of Maharstra contrary to Bachawat Tribunal 
Award,

(b) if so, the details of recommendations 
made in the award in this regard, and

(c) the action proposed to the taken by 
the Union Government thereon to clear the 
position *

TH E M IN ISTER  O F W A TE R  RE 
S O U R C E S  (SH R I V ID Y A C H C A R A N  
SHUKLA) (a) Yes, Sir

(b) A statement is attached

(c) The attention of the state Govern 
ment has been drawn to the provision in the 
award that it is for the concerned State 
Governments to mutually come to an agree 
ment about any alteration, amendment or 
modification of the clauses of the Tnbunal’s 
Award Also, the Central Water Commission 
has been entrusted with the responsibility, in 
consultation with State Government, of 
finalising a mechanism for exchange of data 
for water availability and utilisation in the 
Krishna Basin States so that the apprehen
sions on water utilisation are removed

STATEMENT

Clause X
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67 5 TM C of water outside the 
Krishna nver basin in any water 
year from the river supplies in the 
Upper Krishna (K-l) sub-basin for 
the Koyna Hydel Project or any 
other project

Provided that the state of 
Maharashtra will be at liberty to 
divert outstdethe Krishna nver basin 
for the Koyna Hydel project water 
to the extent of 97 TM C annually 
during the penod of 10 years com
mencing on the 1st June, 1974 and 
water to the extent of 87 TM C 
annually dunng the next penod of 5 
years commencing on the 1st June, 
1984 and water to the extent of 78 
TM C annually dunng the next sue 
ceedmg penod of 5 years com
mencing on the 1st June 1989

(2) The State of Maharshtra shall not 
out of tho water allocated to it divert 
or permit diversion outside the 
Krishna river basm from the river 
supplies in the Upper Bhima (K 5) 
sub-basin for the projects collec
tively known as the Tata Hydel 
Works or any other project of more 
than 54 5TM C annually in any one 
water year and more than 213 TM C 
in any period of five consecutive 
water years commencing on the 1st 
June, 1974

(3) Except to the extent mentioned 
above, the State of Maharashtra 
shall not divert or permit diversion 
of any waterout of the Krishna river 
basm

Purchase of Aircraft by A.I and I.A.
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(a) The total amount of foreign ex
change spent since 1997 towards purchase 
of aircraft by the Air-lndia and the Indian 
afriines,

(b) The amount of foreign exchange 
earned in the corresponding period by the 
Air India and the Indian Airlines through the 
sales of t'ckets and freight chargos and

(c) The total amount of foreign ox 
change incurred towards allowances lo staff 
of these two airlines dunng the last one year 
>

TH E  MINISTER O F CIVIL AVIATION 
AND TO U R IS M  (SHRI M ADHAVRAO 
SCINDIA)- (a) The amount of foreign ex 
change spent by Air India and Indian Airlines 
on purchase of aircraft sime 1997 »s as 
under

Air India US$1008 1?9r«ll»on 

Indian Airlines US $ 1184 million

(b) The amount o* foreign exchange 
eamedby Airlndiaand Indian Airlines!hrough 
the sale of tickets and freight charges d> jnng 
the corresponding period is as unde"

Air India Rs 7955 08 crores

Indian Airlines Rs 19989 53 crores

(c) according to available information, 
on crew allowances and travel of other staff, 
Air India has spent approximately Rs 21 
crores while Indian Airlines has spent ap
proximately a crore and a half, dunng tho last 
one year

Revision of schedule of Indian 
Airlines.

(a) whetherthe Indian Airlines keep 
on changing its time schedule,

(b) if so. the reasons therefor,

(c) the number of times the schedule 
has been revised during the last twelve 
months, and

(d) the steps taken to improve the 
working and functioning of the Indnn 
Airlines?

TH F MINISTFf? O F CIVIL AVIATION 
AND TO U R ISM  (SHRI M ADHAVRAO 
SCINDIA) (a)to(c) Indian Airlines changes 
its flight schedule when necessary for rea
sons likf* implement weather load factor on 
flights, spernl requirements of charier op
eration* etc tempnrf'i'v reduction in operat
ing aircraft, non avoilabtlily o< airport facili
ties and mdustnal unrest Apart trom re
scheduling on these accounts, the schedule 
of Indian Alines fltqnts Is ordinarily revised 
twic« a year tor winter and summer

(d) The followino steps have been taken 
to improve in this respect, the functioning of 
Indian Airlines tliqhts

(0 provision of standby aircraft capacity 
at base stations

(it) more realistic schedule for mainte
nance of aircraft,

(tn) close monitoring of action taken for 
rectification of snags,

(iv) more rational scheduling and de
ployment of aircraft, matching with 
traffic demands

New Post Offices in Assam

5127 SHRI MADAN LAL KHURANA 512S h
Witt the Minister of CIVIL AVIATION AND Minister of COMMUNICATIONS be pleased
TOURISM  be pleased to state to statethenamesof places in Assam where


